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By Advocate Shri M.Pl.Sudan (Wot present)

• ORDER
I

M. DHARRADAW (3)

Ewen though the case was called twice,' fehsre' was no repre

sentation from either side. However, ue have perused the pleadings

and decided to dispose of the ofiginal application. The prayer

in the application is as fellowes-

" This Hon^ble Tribunal may kindly issue appropriate
writ, directions, orders to the Respondent No»1 and 2
to withdraw the allegations contained in the charge
fisiao and quash/set aside the impugned memos dated
20th 3uly, 1988 and 27th SspteBiier, 1988 as discriminatory,
partial, against statutory rules, without jurisdiction
and (^proper and unjust.

Pass further necessary orders/directions as deemed fit -
and proper in the circumstances of the case and allow cost.*'
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2. Annexure-A3 is the charge tnemorandum. Ue have gone through
I

;i

the charge fnemorandum. Applicant*s ccjnteniion that the charge is

discriminatory and has been issued by an incompetent authority

Cannot be sustained* Isle are of the vieu that the applicant can raise
^ I

all these conientions before the disciplinary authority and satisfy

the authority biith supporting documents so that the authority could

consider the contentions and take a decision. According to us this

original appl^ation is premature and the contentions raised in this

case cannot be considered by us, before a final decision is

taken by the disciplinary authority in this case.

3. . In this vietu of the matter,, ue are satisfied that there is
J

no substance in this application and it is only to be rejected.

Accordingly, tiie dismiss the same. There uill be no order as to costs.
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